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(c) whether it is a fact that the -:on-
tnrct has been given to an inexperienc-
ed person and as such defective COM-
truction and inordinate delay is caused 
in the execution of the work? 

The Mimster of Railways (Shrl C. 
M. P_ha): (a) Yes. 

(b) The latest estimated amount is 
Rs. 89.07 lakhs. The work was com-
menced in July 1964. Yard remodel-
ling is expected to be completed in 
September 1967. Construction of new 
station building is expected to be 
completed in March 1968. 

(c) No. The work was divided into 
various sub-works and each SUb-WOl'k 
was awarded to the lowest tenderer 
base.d on the recommendations of the 
duly constituted Tender Committee 
which took into consideration the pre-
vious experience of each of the con-
tractors before submitting their re-
commendations. 

Medical fadllties to Tea Board Staff 

980.. Shri JyoUrmoy Basu: 
Sbri Ishaq Sambbali: 
Sbri Ganesb GbofIh' 

Will the Minister of Cemmerce be 
pleased to state: 

(a) whether Class III and IV staff 
of Tea Board get the same medical 
facUlties tha_ their counterparts are 
entitled to in Calcutta; 

(b) the maintenance cost of runnin!!! 
the guetlt house in Delhi and the 
amount received as chargee from the 
visiting officers during 1965: 

(c) whether there is any guest room 
tor Class III and class IV staff; and 

(d). whether the Tea Board emplo-
yeu l1' Delhi are entitled to Govern-

ment quarters. and U so. how many 
of class III and class IV statf have 
been given quarters during the last 
three years? 

The Minister of Commerce (Shrl 
DIDesh SiDa"h): (a) Under the Tea 
Board'e By-laws 19115, medical facili-
ties are allowed fo the Board's em-
ployees on the same scale as is ad-
milsible to Central Government ser-
vants. The Board's employees in the 
Delhi Unit have nlso been brought un-
der the purview of the Central Gov-
ernment Contributory Health Service 
Scheme. 

(b) and (c). The inlormat:on is be-
ing collected and will be laid on the 
table of the House. 

(d) The Tea Board's enployees In 
Delhi are not eligible for allotment 
of Government quarters. 

F'lnalSettlement 01 iRettrement Claims 
of Railway Employf!eS In Delhi 

Divi<ion (Norther!1 Railway) 

9001. Shri Onkar La! Berwa: Will 
the Minister of Railways be pleased to 
state: 

(a) the number of Class IJI Dnd IV 
emt!loyeeswho retired from the 1st 
January, 1911' to the 31st May, 1967 in 
Delhi Division of the Northern Ran-
way; 

(b) the number of employees whose 
cases 01 retirement benefits viz., COI!)-
pulsory contributlon to Provident 
Fund, Bonus, gratuity, fix&tion of pen-
sion and grant of LPR and PLR have 
been settled; 

(c) the number of cases' pending 
and the reasons therefor? 
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The Minister of Bailways 
M: Poonaeha): 

(Shrl C. 

(a) P4nsion OPt"S Provid,,,t 

Fund Opt'S! 

Class III 51 24 

Class IV II 73 

Total 62 97 

(b) Pension Optees:-Pensionary 
benefits i.e. Pension and Gratuity and 
also employees' contribution to Provi-
-dent Fund settled in 35 cases. 

Provident FUnd Optees.-Provident 
Fund (employees'rontribution) settled 
'97 cases, Provident Fund (Bonus) 
settled 94 cases, Special contribution 
to Provident Fund settled 67 cases, 
Leave preparatory to retirement settled 
and granted in 39 cases and ~

.retirement leave in 18 cases. 

(c) Pensionary benefits pen-
dIng 27 cases Bonus pending 3 cases, 
Special contributlOn to Provident 
Fund pending 30 cases. These c'ases 
are penci::ng fin'llisatlOr. for various 
reasons such as non-vacation of quar-
ters by the staff concp.l'nen, non-finali-
_tion of commercial debits, non-com-
pletion of service records, etc. 
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